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IN THE CENTRAL ADMINISTRATIVF TRIBUNAL, JAIPUR BENCH, JAIPUR.

C.A.No.114/95 ~Date of crder: :;7)\4}24Vvt> : .
1. “Panna Singh, S/o Sh.Amer Singh
2. ‘Babu, S/o Shri Bana
2. Smt.Savri, D/o Sh.Arjun Singh
4. Bhemra, S/o Shri Pokro .
5. © Sanu. &/c Shri Nyraj . v -
6. . Mukarany S/c Shrj Vaumel i
| 7; Phulelal, S/o0 Shri Nirakar
8. Suchir, S/c Shri Deru ' ' /
9. - Nirakarp, S/o Shri Buder |
10C. -Savjtri, D/o Shri'Suvarna‘ /
11. Purushottam. S/o Shri Saibo
: 12l o Trilechan, S/¢ shri Vanumali
13. Durja, S/c¢ Shri Uorey
14. Ratnay S/o Shri Amatha
15. - ) Varun, S/o Shri Lakhan A ‘
16. ' Raju Singh, S/o Shri Prem Singh
17. ' Rokila, S/c Shri Trilechen

Emplcyed on the post ' cof Gangmen under CPWI(South) Kota
Divigion, W.Rly. , | ‘
/ «..Applicaente.
Ve.
1. ﬂnion ‘of India through General Mansger, Western Rly,

Church Gate, Bombay. - ' )

2. .Divieional Railway Manager, W. Rly. Kota Divn., Kota.
3. Sr.Divisicnal Engineer(F) W.Rly, Kota Divn, Kota. -
4, Sr.DjvisionalvPersonneI Officer, W.Rly, Kota Divn, Kcta.

» . . ..Respcndentse. .
Mr.Shiv Kumer - Counsel for the epplicant |
Mr.M.Rafig - Counsel for respcndents.
CORAM: ‘ '

Hon'ble Mr.S.K.Agarwel, Judicial Member

PFR HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER..

In this Original Applicaticn under Sec.19 cf the Administ—
rative Tribunals Act, 1985, the applicants mekes a prayer to Girect
the respondenfs‘to screen the applicant No.l7 and to declare the
results of the ecreening conducted in pursuance cf order at “Annx.A2

and further to direct the respondents to interpclate the nanes of

’the appl:cants in panel and to allcow 21l conceouentnal benef1t= te

them according to the re=ult of screening.
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2. Reply was filed:. In the reply, it has been stated that a

combined senicrity list of Project Casual Labcurers was published

on-16.11.92 and seniority posjtiOn'of the applicants was shown as

"glven 1n/para No.4. 3 of the reply. It is further stated, that in the

comb:neo 'senlorzty list .dated "l6. 11 92. ,the Project Casual

Labourers upto Sl No.43?-Were called for‘screening but the name of

appl:cant Ne.17 appeared at S1.No.766 in that list, therefcre, she

" was not called for screening. It ie aleo stated that options were

Jnv1ted frcm the PrOJect Casual Labourers. Jncludzng the appllcante

but the appl:cants did not subm:t theJr option for Kota Division on

the contrary they submitted theJr opt:on for - Rajkot/Bhavnagar

Divjsions. No cptions were given' by  applicants Nec.1ll,12 & 15,

'therefore, names of the apg&:cants were not 1ncluced Jn the office
letter dated 8.4.9%4. It is- aleo stated that screening of CIR

Project Casual Labourers was conducted on- 17.9.93; 27. 9 92 and

30.9.93 and those who were. 'found suitable were given regu]ar

_appointment'vide order dated 7.5.94 and the apmﬂncants were not

gnven the. benefit' for the reasons as nent:oned above. It is alsc_

.stated that Kota Divisicn haes written a letter, to Bhavnagar

Division to f:x fresh date for’ screen:ng of the appl:cants but no -
reply was rece:ved. Therefore. the action of the respondentu Cannot
be called as arb:trary or Jn,VJolatJon of the principles cf natural
justice- and the applicahts ‘are not’ eligjble fer any relief as
sought for. ) - ‘ )

3. No . rejonnder was filed by the appl:cant 3
' 4. } Heard the learned counsel for the parties and also perused
" the whole record. . o : . - =

5. . Cn the basis 'oft the detailed reply leeo by the

_respendents to which no rejoznder has been leed to controvert 'the

facts stated by the respondents, I am of the consldered cpinion

that the action of the respondents ie neither arb:trary. ner in

'vzolathn of Articles 14 and 16 of the Censtituticn of IndJa.

therefore. thie O.A having no merits ie liable to be dismissed.

T 6. 1, therefore, dismiss the C.A with no order as to costs.

. (S;K.Aoarwal)
> Member(J).



